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Vacancy Circular

Subject: - Selection tbr the post of Judicial Menrber in Securities Appellate
Tribunal (SAT). Mumbai - Re.e.

Securities Appellate Tribunal (SAT) is a statutory body established under
thc Securities and Exchange Board ofIndia Act. 1992 to hear and dispose of
appeals against orders passed by the Securities and Exchange Board oflndia, the
Pcnsion Fund Regulatory and Development Authority (PFRDA) consrituted
under the PI'RDA Act, 2013, Insurance Regulatory Development Authority of
lndia (IRDAI) constituted under the Insurance Act, 1938, the General Insurance
Business (Nationalization) Act, 1972 and the Insurance Regulatorl' and
Development Authoritl' Act. 1999 and the Rules and Regulations framed
thereunder. The SAT is located at Mumbai. and the Judicial Member. upon
selection. u'ill be posted at Mumbai.

2. Applications are being invited for one post of Judicial Member. SAT.
Murubai.

3. The qualifications. eligibility, salary and other terms and conditions of the
appointment of a candidate for the post of Judicial Member will be govemed by
the provisions of the Tribunal (Conditions of Service) Rules, 2021 and Tribunals
Reforms Act. 2021.

"1. As per rule 3(7Xb) of the Tribunal (Conditions of Service) Rules, 2021, a

person shall not be qualified for appointment as Judicial Member of Securities
Appellate Tribunal. unless he. -
(i)
( ii)

is, or has been, a Judge of a High Court; or
has been an advocate for ten years with substantial experience in litigation
in matters relating to financial sector before Securities Exchange Board of
India, Securities Appellate Tribunal, High Court or Supreme Court
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4.1. As per other provisions ol'Tribunal (Conditions of Sen,ice) Rules. 2021 :

(i) the Judicial Member of the SAT shatt be a person who does nol have any

financial or other interests as are likell' to prejudicialll aft'ect their
functions as such member.

(ii) the appointment of the Judicial Member shall be done a{ler issuance of a
Certificate of Medical I"itness by an authorit)' specified b1' the Central
Govemment in this behalf'.

(iv) the Judicial Member shatl be entitlcd to drau' allon ances and bcneflts as

are admissible to a Government of India officcr holding Group 'A' post
carrl,ing the same pay. 1'he Jr"rdicial Member shall have the option to avail
of accommodation to be provided by the Central Covemment as per the
rules tbr the time being in force or shall be eligible lbr reimbursement of
house rent subject to a limit of Rs. one lakh nventy-five thousand per
month.

(v) the Judiciat Member shatl be entitled to the facitity ol stalf car for
joumeys for oflicial and prir-ate purposes in accordance rlith the facilities
as are admissible to a Govemment of lndia officer holding Group 'A' post
carrf ing the same pa)' as per provisions of Staff Car Rules.

5. As per provisions under section 3(1) of the Tribunals Refomrs Act. 202 l. a

person who has not completed the age of 50 years as on the last date for
submission of applications, shall not be eligible for appointment as a Judicial
Member.

5.1. As per provisions under section 5(i) of the Tribunals Reforms Act. 2021.
the Judicial Member of a Tribunal shall hold office tbr a term of four (4) yeair"

or till he attains the age of sixty-seven years, whichever is earlier.

6. The Search-Cum-Selection Committee constituted under thc Tribunal
Reforms Act 2021 for recommending names lbr appointment to the said post

shall scrutinize the applications with respect to suitability of application tbr the
posts b1.' giving due u eightagc' to qtralitication and cxperience of candidates and

shortlist candidates for conducting personal interaction. The final selection will
be done on the basis of overall evaluation of candidates done b1 the Comnrittee
based on the qualification, experience and personaI interaction.

(iii) the Judicial Member shall be paid a salary of Rs. Tu'o Lakh Tu'ent1' I:ive
Thousand (fixed) per nronth. ln case the person appointed as Judicial
Membcr is in receipt of any pension, the pay' of such person shall be

reduced b1'the gross amount ofpension drawn bv hinr.



7. Applications ol'eligible and willing officers are invited through proper
channel (wherever applicable) which must be accompanied with (i) bio-data in
the proforrna at Annexure-l to be forvvarded to the following address, so as to
reach this ofl'ice latest by 06'h March. 2024. The applications ma), also be
emailed at iasvinder.s@n ic.in and s h ekh a r.80fa)sov. i n

Shri Shekhar Chaudharl
Director (RE)

Financial Markets Division
Department of Economic Aftairs

Ministry of Finance
71-8, North Block, New Delhi I I 0 001

7. No TA,DA u'ill
interview/interaction.
arrangements.

be admissible to the candidates
The candidates arc required to

to be
make

called for
their own

8. The advertisement and prescribed application form can be dou'nloaded
from Ministry's /'tribunals website.

9. The prescribed application form is at Annexure I.

10. Any application received after the due date or without necessary
Annexure(s) as mentioned above will not be entertained.

(t,utru^l

(Shekhar Chaudhary)
Director (RE)

l'el: 23095009
To

1. The Registrars/ Registrar Generals of all l{igh Courts of lndia
2. Registrar General, Supreme Court of India, New Delhi
3. The Registrar, SA'l', for uploading the circular on SAT's website.

RAJASTHAN HIGH COURT JODHPUR

No. /RSJ/Estt.A(ii)/04/2023/ l+9 oate : \ef ztzor-9

Copy forwarded to fottowing for information and necessary action: -

1. Hon'ble Judges sitting at Raj. High Court Jodhpur through P.S.
2. Registrar (Admn.), R.H.C. Bench Jaipur with the request to

distribute it to all the Hon'ble ludges sitting at R. H.C. Bench Jaipur
through P.S.

3. Computer Cett, Rajasthan High Court, Jodhpur for uptoa g the

)

same on official website of Rajasthan High Court.

ar mn.

I

(



Pt{ol oR\tA

Anncxtrrc-l

Space for photograph
dull signed b1

candidate

L.

t.
\amc :

I)ate ol Birth :

{SC,Slrot}(,tiR) :

4. r DesignatiorvProl'ession:

5. Contact Details

\Iobile,i Phonc \o.

I{esidential Official
Prescnt l'ermancnt

Addrcss:

Email

6. i l.ast position held
, 1\\'hethcr Judge of
;lljgh Qru411

thc

7. Educational qualitication (in reverse chronological order;:

Sl. No Narne of
I ln iversit]'

l:quivalent
Institution

l)egree Year ol
passing

Division i
o/o of
marks
ohuincd

Academic
Distinction

Subject./
Specialization

I

I

I

8 \\'ork [:xpcricncc:

Dare of cnrollmsnr in thc
Bar:
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[:nrollme nt No:

No. o[ Ycars of practice as
an Advocate (if
applicablcy:

l*o. ol'\'cars of practice as
an Ad\ ocate prior k)
elcvation to j udgesh ip (il
applicablc ):

No. ol'r cars of scn ice as a

Judge in the I)istrict
Judiciarl' ( if applicable):

Date of appointment as a
High Court Judge. along
u ith namc of the High
Court ( if applicable):

Date of appointment as

Ch iel Justice of a High
Court .ludge. along s ith
name of the I ligh Court (if
applicablc):

l]ate ol rctirement as

J usticc / ChicfJustice ofa
I ligh Court Judge. along
r.r ith namc olthe High
Court (ifapplicable):

Date from s hich thc
applicant has becn dratving
thc pay in thc grade ofthe

Coun
adjudicating
f the applicant
[ \\'herer er

licable
F.xperience alongwith brief
u rite up in handling Cases
bcfore relevant
Courts/Tribunals/

ilRcported
Cases/Unreported Cases)
it licable

Esperience in handling
cascs relating to securities
and investment law:
insurance lau and other

Details of Such Cases (Reported Cases /Unreponed
Cases)

ll.
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I relc\ant areas of la\\tij. - Pr.oiJr r-rp""i"r,.".
including
lJnrolmcnttRegistration
No. As an Advocate/CA
erc. [For candidat!.s otl]er
than Go\t. or Judicial
otlicers

15. Arr ards,/ honours./
lications. il

1-

t6 Afllliation rr ith
prot'essional bodiesi
Institutions/societies/or anr
other bod) includ ing

litical
17. Additional information. if

an), \\hich rou rrould like
I to mention in suppon of I

,' i thc application for the pos!. *

I)ECLARATI()\

I . I certi$ that the tbregoing inlbrmation is corrcct and complcte to thc bcst ol'm1 kuorr lcdgc
and belief and nothing has becn concealed/distortcd. ll'at an)' time I am lbund to havc
conceaL"dldistoned an1 material inlirrmation: rn1 appointment shall be liable to surnnlar)
termination * ithout notice-

2. I shall nnt \\ ithdra\\ mr candidature aficr the nreeting ot'the Selecl.ion ('orrnrittec.

--i. I shall not decline the appointment. ilselcct.'d fbr appointment bi the A('C.

1. I shalljoin ttithin 30 dals from the datr.. of issuancc oforder olappointment

P lace:
Date:

Signaturc ol' thc candidatc

f-

I

I

I tf . I Annual lncome along rr ith I

i .opt ol' latest tTR [For II Candidates other than
i r Guvt. or Judicial OlIiccrs l
' 11. ' \\'rite up on fir e rnajor

i i achievements (200 words

I

5. I am a*are that in case I riolate an1 of the conditions menrioned at Sl.No.: to {. Lrtc

Covernment of India is likell' to debar mc lor a period ol three lears from consideration ltrr
appointment outside the cadre and in an1 Autononrous Bodyi Statutorl Bodfi Regulatorl
Bodr .


